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Rehabilitation of Goldsmiths

+335. Shri Karni Singhji:
Shri Bibhuti Mishra;
Shri K. N. Tiwary:
Shri Subodh Hansda:
Shri S. C, Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri P, C. Borooah;
Shri Hukam Chand

Kachhavaiya:

Shri Hem Barua:
Shri Linga Reddy:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that there
are at present more than 2 lakhs  aof
goldsmiths who remain unemployed on
account of the Gold Control measure;

(b) the details of the financial and
other assistance given by the Centre
along with the progress of certification
and rehabilitation in each State,
separately; and

(¢) the approximate period by which
the goldsmiths will be rehabilitated?

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) No, Sir.

(b) The scheme of
provides for educational assistance,
technical training facilities, priority
for alternative employment, grant of
land for settlement in agriculture and
loans for settlement in industry or
other productive occupations. A state-
ment showing the progress of certi-
fication and rehabilitation in each
State is placed on the Table of the
House. [Placed in Library. See No.
Lt-5667/66).

rehabilitation

(c) The last date for receipt of ap-
plications for rehabilitation assistance
has been fixed as the 31st March, 1968.
The State and Union Territory Gov-
ernments will dispose of pending ap-
plications on that date as early as
possible thereafter.

Upgradation of Cities for purpose of
City Compensatory and House Rent
Allowances

*336. Shri S. M. Banerjee:
Shrimati Ramdulari Sinha;

Will the Minister of
pleased to state:

Finance be

(a) whether a decision to upgrade
some of the cities for the purposes of
City Compensatory and House Rent
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Allowances to the Central Govern-
ment employees has been taken by
Government; and

(b) if so, which are those cities?

The Deputy Minister in the Minis-
try of Finance (Shri L. N. Mishra):
(a) and (b). Cities having a popula-
tion of 50,000 and above but below 1
lakh have also been classified as ‘C’
class cities from 1-7-65. Earlier two

other cities were also upgraded—
Chandigarh to ‘C’ class from 1-9-84
and Poona from ‘B-2' to ‘B-1’ class

from 1-12-64.
Industrial Relations

*337. Shrimati Vimla Devi:
Dr. Ranen Sen:
Shri Vasudevan Nair:

Will the Minister of Planning be
vleased to state:

(a) whether it is a fact that a study
group of the Labour Panel of the
Planning Commission on Industrial
Relations has favoured ballot among
workers for determining the represen-
tative character of the trade unions;
and

(b) if so, the steps Government pro-
pose to take in the matter?

The Minister of Planning (Shri
Asoka Mehta): (a) This is one of the
suggestions made by the Study Group.

(b) The suggestions '‘made by dife-
rent Study Groups constituled by the
Panel on Labour are being processcd
and will be placed before the Panel for
final recommendations,

Disparifies in Income

*338. Shri D. C. Sharma:
Shrimati Savitri Nigam:

Will the Minister of Finance be
pleased to state:

(a) whether a study in changes in
income distribution among individuals
assessed to income tax between 1953-54
and 1962-63 shows that there has been
a significant reduction in income dis-
parities; and
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(b) if so, how far the disparities
have been removed?

ihe
Sachindra Chaudhuri):
An analysis based on Income-tax
Revenue Statistics for the years
1953-54 and 1962-63 shows that there
has been a reduction in income dis-
parity among individuals assessed to
income-tax.

Minister of Finance (Shri
(a) Yes, Sir

(b) The analysis shows that while
the relative shares of the bottom 70
per cent and middle 20 per cent of
income-tax paying individuals in the
total income had increased, the share
of the top 10 per cent had come down
during that period. A statement giving
details is laid on the Table of the
House. [Placed in Library. See No.
LT-5668/66].

Inter-State River Water Disputes

*339. Shri Himatsingka:
Shri Rameshwar Tantla:
Shri Linga Reddy:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government have
evolved any 'formula for the settlement
of inter-State River Water disputes;

(b) it so, the details thereof; and

(c) the number of such disputes so
far settled under the Inter-State Water
Disputes Ac', 19567

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): ()
to (e). There js no specific formula for
settlement of inter-State River Dis-
putes. The Act envisages the setting
up of a Tribunal for adjudication only
when the Central Government is of
the opinion that the water dispute
cannot be settled by negotiations. So
far the policy of negotiations has suc-
cceded und there has been no occasion
for the Government to have recourse
to the Act for setting up of a Tribunal,





